CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH, JAIPUR

ORDER SHEET

ORDERS OF THE TRIBUNAL

5.8.2009

RA 4/2009 (OA 190/2008) with MA 105/2009

Mr.V.S.Gurjar, counsel for UOI.
Mr.Shailendra Srivastava, counsel for appllcant
in the OA.

MA 105/2009 has been moved by the
respondents for condonation of delay in filing
the Review Application.

In view of the averments made in the MA, the
MA is allowed and the delay in filing the RA 1is
condoned. :

MA stands disposed of accordingly.

Heard learned counsel for the parties. The
RA stands disposed of by a separate order.
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ORDER (ORAL)

This Review 'Applioation has been moved by the -
‘appllcants [Respondents in the OA] - for revrewrng the order

dated 27.2. 2009 passed in OA 190/2008, whereby a direction |

was given to the Chairman, Railway Board; to dispose of the

representation of the applicants [Respondents in this RA]

© within a period of three months from the date of receipt of such

© representation. -

L2 By way of this Review Applicatio'n th_e/' applicants
[Respondents in the -OA] -have stated that in fact the said
}representatlon of the respondents [Applicants in the OA] was
required to be decided by the General Manager, North ‘Western’
'Railway, who is the competent authority to pass such an_order.
Even otherWis‘e also, the respondents [App'licants in -the OA].-
had not‘impleaded the Chairman, Railway Board\, as one of t’he
respondents in._ the "OA. On'ly the -General Manage‘r,, North’
Western Railway, and the Chief Personnel Officer, North
Western Railway, had been lmpleaded as respondents No 1 and
21in the OA.. Thus, accordlng to the applicants [Respondents in
‘the OA] instead of Chairman, Railway Board, the General
'Manager North Western Railway, may_ be and should have
been dlrected to decide the representat|on of the applicants ln'
terms of the order dated 27.2. 2009

3. Notice - of “this RA was given to. theA re.Spondents
[Applicants in th'e OA], who have filed their reply. In the reply,
the respondents [Applicants in the OA] have stated that they
have apprehénsion that in cas-e the General Manager, North
Western Railway, ‘is directed to decide their representation,_the‘
matter will not_be decided in right perspective as the General
Manager North Western Rallway,_ may come under the,

pressure of the recognlzed Un|on i.e. Mazdoor.Sangh.

4. . We have -given due consideration to the ‘submissions -
made by learned counsel for the partiers. We are of the view

. that since the Chairman,- Railway'Board, ‘was not impleaded as'

Y,



one ;of the respondents in the O_A, it' will be in the interest of

A Justl(:erf7 "i‘nstea’d' of. ”Chairmén,n RadwaymBoard, the General.o...

Manager, North Western Rallway, |s dlrected to deC|de the

-representatlon of the appllcants in terms of the order dated.

27.2. 2009 passed in OA 190/2008 obJect|vely and w1thout.

any pressure from any Unlon

5. - "With these observations, the RA stands arllov'ved and the
order of this Tribunal dated 27.2. 2009, 'p'assed'in OA 190/2008,

- stands modiﬁed to this' extent. It is further clarlfled that the'j
- _representation of the respondents [Appllcants in the OA] will be
' de_c:lded within a perlod of three months from today._‘ No costs.
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